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GOVERNMENT OF KERALA

Law (Legislrtion-E) Departme

NOTIFICATION

No. 2347 5 lLeg.El D\l 8lLa,N. 5th November 2016

Dated, Thiruvananth.tpuran. l9th Thulan. ll94
l4th Karthika, 1940.

ln punuance of clause (3) of Article,348 of the Constitution of India,

the Govemor of K€rala is pleased to authorise the publication in the

Gazette of the following translation in English language of the

Kerala Police (Amendment) Ordinance, 2018 (56 of 2018).

By order of the Covemor,

B. G HARINDRANATH,

Lavt Secretary.
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! [Translation in English of "2ors-dei o&og odcer"lc$ (acB(')orl)
6qiod(noan$" published under the authority of the Govemor.l

ORDINANCE No. 56 OF 2018

THE KERALA POLICE (AMENDMENT) ORDINANCE, 2OI8

ProEulgated by the Covenor of Kelala in the Sixty-ninrh Year of the

Republic of India.

AN

ORDINANCE

further to amend the Kerala Police Act, 2011.

Preamble. WHERE^S, it is expedient further to amend the Kerala

Police Act, 2011 (8 of20ll) for the pu.poses hereinafte. appearing;

AND WHEREAS, the Legislative Assembly of the State of K€lala is not

in session ard the Govemor of Kerala is satisfied that c cumstances odst

which render it rccessary for him to take immediate action;

Nou. Tsr pr r onr,. in exercise of the powers confer€d by clause ( l) of
Article 213, of the Constitution of lndi4 the Governor of Kerala is ple3sed

to promulgate the following Odinance:-

l, Short title and comme cemenl.-(l) This Ordinance day be

called the Kelala Police (Amedment) Oridinance, 2018.

(2) It shall come into force at once.

2. Act 8 of 2011 to be temporaril! amended Dving the petiod

of operatiotr ofthis Ordioarce, the Kerala Police Act, 20ll (8 of 2011)

(hereinafter refered to as the principal Act) shall have effect subject to

the amendments specifred in section 3 and the special provision uDder

sectlon 4,
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3. Amendment oJ secttor /lz-After sub-section (4) of section 111.
af the principal Act, rhe following sub-s€ctiorls shall b€ inserte4 namely:-

"{5) The Chairperson of the Stale Aulhorily or any Member or
Members authorized by him, as the case may be, may, for the purpos€ of
perfonoiag the functions of such Authority efficiently, tak€ a! independent
or joint decision on the applicatiolrs filed before Authority.

(6) Tho CbairpeNon ofthe District Authority or any Member or
Members authorized by him, as the case may be, may take indepsndeot
or joint decision on lhe applicalions filed before such Authority....

4. Special provision i respect of some pending applications and
cerlain other md er.r.-Notwithstanding anything contained in the
pn[cipal Act or lules made thereunder or itl any judgment or d€cree or
order of any Court, the provisiors of sub-sections (5) and (6) of
section 112 shall apply to all applicalions filed from the date of
commetcement of the irincipal Act as amended by this Ordioance and
are pendilg disposal before the State Authority or the District Aurhoritv
and to all matters which are to be decided, by such Authoriries, lufiher i;
puNuance of the judgment of any Cowt.

P SATHASIVAM,

GOTERNOR.


